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Corporate Affairs, (iii) Registrar of Companies, Mumbai a,ld (iv)

The Official Uquidator, High Court Bombay a8 per Rule 8 of the

Companies (Compromises, Arrartgement and Amalga&ations)

Rules,20l6.

6, The l€arned Advocate appea.ring on behalf of the petitioner

CoEpa'rly states that the Petition has been filed in consonance

with Sections 230-232 of the Companies Act, 2OI3 ard the

Order pas8ed in Compaay Scheme Application No.65 of 2017.

7. At least 10 days before the date fixed for hea.ring, petitioner

Cotnpany to publish the notice of hearing of petition tr two local

newspapers viz., "Free hess Joumal", in the English language

and 'Navshakti', in Marathi laaguage, both having circulation

in Mumbai.

8. The Petitioners to file an aftdavit regarding ttle direaions given

by this Tribunal pertaining to advertisement of notice of heariag

a,ld do leport to this Tribuna.l that ttre direction regarding the

issue of advertisement of the notice has been duly complied

with.

V. Nallasenapathy, Member (T) B.S.V, pra.kash Kumar, Member (J)
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